Annexure - 3
Kamal Sponge Steel and Power Limited ; CIRP commenced on 04.06.2025
List of creditors as on 25.06.2025
List of secured financial creditors (other than financial creditors belonging to any class of creditors)
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erim resolution professional or the resolution professional, as the case may be.

[ Where the amount claimed by a creditor is not precise due to any contingency or other reason. the int
resolution professional, as the case may be, hallrevis the amounts of claims aditted. including the estimates of claims made under sub regulation (1), a5 soon as may be practcable. when he comes across additional information warranting such revision

> The claims if not submitted in appropriate claim form have been provisionally admitted at notional amount of Rs. 1

3 Claims have been provisionally admitted by IRP on the basis of records / documents submitted by the creditors. as the updated books of accounts of the Corporate Debtor are stll ot made available to IRP

e claims where admilted are subject o futher revision/substantiation/modification on the basis of any additonal information / wvidence / carifcation which may be received subsequently and which warrant such revsion/substantation/modification

ployees for the claims under further verification

5. Information / evidence / clarification may aiso be pending from Operational Creditor/Management/Emy
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